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Complaint to Woirld Bank by a 318
turbine manufacturing Swiss Company

2924 DR SUBRAMANIAN SWA-
MY  Will the Mimster of INDUS-
IRY be pleased to state

(a) whether he 1s awarc of ¢ m-
plaint to the Woild Bank by a gas
turbine manufacturing Swiss Comp=1
that the tenders for a contract put
out by an Indian public sector cor-
poration, were opened while their re
presentative was not present and that
this happened not once but twice,

(b) the truth of the complaint, and
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(c) action contemplated by Govern-

ment?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI) (a) und
(b) A BStatement 1 gttached

(c) Does not arise

Statemant

Inter-Ministerial Meetings to con-
sider the power shortage in Karna-
taka and Maharashtra were held on
6th and the 19th January, 1977
Following points emerged—

(1) Import of Gas Turbines for
Mahiashtra and Karnataka State
Government was cleared in prin-
ciple

(2) BHEL would be canalising
agency for the import of gas tur-
bines so that 1t 1s able not only to
obtain the best prices but also
ncgo 1ate on getting know-how for
possible future indigenous manu-
facture and servicing of gas turbines
in India

(3) It was agreed that an ad-
hot committee cousisting of the
then Chairman and Managing
Duector Bharat Heavy Flectricals
Ltd (BHEL), Membcr (Thermal),
Cuntral Electricity Authority (CEA)
and the Chairmar Mahaiashtta
State Electiicr'y  Boarq and the
Chaitinan Karnataka State In est-
*ment Industrial Development Coi-
po ation (KSITDC) would be set up
to finalice specifications tendei
terms etc

(4) The ad-hoc committee should
examine offers and submit recom-
mendation. to the Government In
making the recommendations the
Committee would keep in view the
best alternative in terms of umt
rating and terms of payment

On the basis of the tender specifi-
cations approved by the ad-hoc Com-
mi‘tee, BHEL floated the global ten=





